
 a5  Approval  of  Procl,  SRAVANA  ,  897  (SAKA)  Approval  of  Proel.  26°
 of  Emergency  (St.  Rest.)

 738  bre

 STATEMENT  RE.  MAINTENANCE  OF
 INTERNAL  SECURITY  (AMEND-
 MENT)  ORDINANCE,  975  AND
 MAINTENANCE  OF  INTERNAL
 SECURITY  (SECOND  AMENDMENT)

 ORDINANCE,  975

 THE  MINISTER  OF  HOME  AF-

 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  I  lay  on  the  Table  an  expla-
 natory  statement  (Hindi  and  English
 versions)  giving  reasons  for  imme-

 diate  legislation  by  the  Maintenance
 of  Internal  Security  (Amendment)

 Ordinance,  3979  and  the  Maintenance
 of  Internal  Security  (Second  Amend-

 ment)  Ordinance,  1975,  as  required
 under  rule  TW(1)  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business  in
 Lok  Sabha.  [Placed  in  Library.  See
 No.  LT-9824/75].

 Saneuannaemeeaen

 44.49  hrs.

 STATUTORY  RESOLUTION  RE:  AP-
 PROVAL  OF  PROCLAMATION  OF

 EMERGENCY—contd.

 MR.  SPEAKER:  We  shall  now  re-

 sume  further  discussion  of  the  resolu-
 tion  approving  the  Proclamation  of

 Emergency.

 Shri  Jagjivan  Ram  to  continue  his

 reply.

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  JAGJIVAN

 RAM):  I  was  saying  that  the  House

 has  discussed  this  motion  for  more

 than  l4  hours  and  a  large  number  of

 members  have  participated  in  it.  The

 Prime  Minister  intervened  in  the

 debate  yesterday.  She  made  an  ela-

 borate  speech  and  covered  a  much

 wider  spectrum  than  what  was  neces-

 sary  to  make  it  comprehensible  by

 the  Members.  My  task  has  become

 very  light.

 If  I  were  to  identify  members  who

 have  spoken  on  the  motion,  there  are

 three  categories—those  who  have

 Supported  the  motion,  those  who  have
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 opposed  it  and  those  who  have  extend-
 ed  qualified  support.  Many  of  the
 arguments  and  objections  raised  by
 those  who  have  not  thought  it  wise
 to  extend  their  support  to  this  motion
 have  been  met  by  the  members  who
 have  spoken  in  support  of  it.  So,  I
 would  not  cover  those  grounds.

 Shri  H.  M.  Patel  who  is  a  seasoned
 administrator  does  not  require  any
 enlightenment  from  me  as  to  the  dis-
 tinction  between  prosecution  and  de-
 tention.  He  will  certainly  not  require
 in  what  circumstances  prosecutions
 Shoulq  be  launched  ang  in  what  cir-
 cumstances  it  will  be  prudent  to  take
 recourse  to  detention.

 I  would  not  again  cover  the  grounds
 which  I  did  while  moving  this  motion
 as  to  the  situation  in  the  country  p.e-

 vailing  at  the  time  when  it  was

 thought  necessary  to  have  this  procla-
 mation.  There  is  no  doubt  and  it  ha-
 been  admitted  by  members  directly
 it.d  even  those  who  opposed  indirectly
 that  all  was  not  well  in  the  country
 at  the  time  this  proclamation  was

 made.  Mr.  Patel  wondered  why  the

 country  remained  so  calm,  quite  even

 after  the  proclamation.  The  reason  is

 not  very  far  to  see.  The  people  in

 India  are  generally  peace  loving  «nd

 peaceful,  Those  who  instigate  had

 not  the  opportunity  to  mislead  peuvle.
 mislead  the  masses  and  instigate  then

 for  indiscipline  and  disobedierce.

 That  is  9  verv  simple  reason.  But

 the  proclamation  became  necessarv.

 because  oven  incitements  were  being

 made  by  political  leaders  to  the  police

 and  the  armed  forces  as  also  the  civi-

 lian  emplovees  of  the  Government  to

 take  to  indiscipline  and  insubordina-

 tion.  Will  Mr.  Patel,  as  a  seasoned

 administrator,  advocate  that  should

 any  Government  tolerate  such  things?

 I  am  sure  he  will  consult  his  cons-

 cience  and  get  the  direct  reply  that  no

 Government  would  afford  all  this.

 I  would  like  to  add  one  sentence
 that  in  such  a  situation  when  Goverf-
 ment  is  |  convinced  of  the  obvious
 thinking  and  acfion  of  some  people.
 it  may  not  be  to  the  best  interest  6f


